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Standing Committee on Labour and Welfare (2001)
{Thirteenth Lok Sabha) on the
recommendations/observations contained in  Eleventh
Report (Thirteenth Lok Sabha) on the Demands for Grants
2001-2002 of the Ministry of Labour. .

{ii} Statement showing further action taken by the Government
on the recommendations contained in Seventeenth Action
Taken Report of the Department-Related Parliamentary
Standing Committee on Labour and Welfare (2001)
{Thiteenth Lok Sabha) on the recommendations contained
in Twelfth Report (Thiteenth Lok Sabha) on the Demands
for Grants {2001-2002) - Ministry of Social Justice and
Empowerment.

(iii) Sratement showing further action taken by the Government
on the recommendations contained in Eighteenth Action
Taken Report of the Department-Related Parliamentary
Standing Committee on Labour and Welfare (2001)
{Thirteenth Lok Sabha) on the recommendations
contained in Thirteenth Report (Thirteenth Lok Sabha) on
the Demands for Grants, 2001-2002 of the Ministry of
Tribal Affairs.

CALLING ATTENTION TC MATTER OF URGENT PUBLIC IMPORTANGE

Clossing down of Fertilizer Plants of Hindustan Fertilizer Corporation and
Fertilizer Corporation of India

SHAI DIPANKAR MUKHERJEE (West Bengal): | beg to call the
attention of the Minister of Chemicals and Fertilizers to the closing down of
fertiizer plants of Hindustan Fertiizer Corporation and the Fertilizer
Corporation of India, particularly, in the Eastern Region of the country.

THE DEPUTY CHAIRMAN: Now, before the hon. Minister makas
his statement, as we have decided that we will have more Calling Attentions
in the coming days, | would like this debate to be completed within one
hour. | request Dipankarji to make his points in 10 to 15 minutes. Then,
those who want to speak should just put their questions, so that we can
complete this within one hour.
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THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI
SUKHDEV SINGH DHINDSA): Madam, the Government has given sericus
consideration to the revival of Hindustan Fertilizer Corporation Limited (HFC)
and Fertilizer Corporation of India Ltd. (FCI). The complexities relating to the
revival of these Public Sector Undertakings {PSUs) arose on account of
outdated technologies with serious mismatch in equipment, inherent design
and equipment deficiencies, intrinsic disadvantages in process technology,
surplus manpower and huge accumulated losses thereby requiring large
investments without any commensurate results in terms of sustained and
viable operations of the plants.

In May, 2001, a Group of Ministers was constituted to examine the
comprehensive rehabilitation proposals in respect of the remaining units of
HFC and FCl. The recommendations of the GoM were considered by the
Cabinet on 18.7.2002 and 5.9.2002, and it has been decided to close down
the entire HFC and FCI, excepting its Jodhpur Mining Organisation. While
taking this decision, the technology as well as feedstock-related issues, in
the context of cost of production, the likely impact on the Budget and the
availability of urea in the country were taken into account. Today, only the
gas based units are financialy and functionally efficient and internationally
competitive,

At the time of closure, none of the units of FClI and HFC was in
operation. The Haldia Fertilizer Project of HFC, though mechanically
completed in 1979, could never be commissicned. The operations of
Durgapur unit have remained suspended since 1997. The operations of
Barauni unit of HFC, and Ramagundam and Talcher units of FCI have been
suspended since 1999. The Gorakhpur unit of FC| was shut down in 1990.
The Sindri unit is lyving closed since March, 2002. Of the various units of
HFC and FCI, only the Sindri unit of FCl was in production during 1989-2000
to 2001-02 and even this unit produced only 0.76 lakh MT during 2001-02
which is equivalent to 0.38 % of the urea consumption in the country. Thus
the production or non-production of urea by the units of FCI and HFC had
no significant impact on the availability of fertilizers in the country.

FCl and HFC have been making losses since inception. Their
accumulated losses as on 31.3.2002 stood at Rs.7,921 crores and Rs.6,725
crores respectively. The Govemment has so far extended Plan/non-Plan
support including equity to these companies amounting to Rs.3,042.28
crores and Rs.2,273.75 crores respectively up to 31.3.2002. For 2002-03, a
Budgetary provision of Rs.121 crores from FCl and Rs.87 crores for HFC
has been made.
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In implementation of the decision of the Government -- taken on
5.9.2002 -- to close down the entire HFC and FCl, excepting its Jodhpur
Mining CQrganisation, these companies have circulated the Voluntary
Separation Scheme (VSS) amongst their employees giving them three
months' notice to avail the scheme failing which they will be entitled for
retrenchment benefits. The scheme of V3SS is as per the standing norms of
the Department of Public Enterprises. The total number of employees as on
30.9.02 are 4,884 in respect of HFC and 5,712 in the case of FCl. The
expenditure involved for VSS is estimated at Rs.301.25 crores for HFC and
Rs.390 crores for FCl.  In the normal course, upon closure of the units, the
schools, dispensaries etc. should be closed and employees be asked to
vacate the company Guarters forthwith. However, taking into consideration
the suggestions of the hon. Members of Parliament and related employees
associations, FClI and HFC have decided to extend the following
concessions to their employees after their release under VSS;

Parmission to ratain company quarters til the end of the current
academic session (April 2003);

Continuation of the schools and dispensaries (at reduced scales) till
the end of the current academic session.

It is also for information that the country is almost self-sufficient in
urea. Total availability in 2001-02 was 216 lakh MT (inclusive of 2 lakh MT of
imported urea) and the consumption has been 199 lakh MT,

in addition, from the year 2005-06 onwards, 18.52 lakh MT of urea
from Oman-india Fertilizer Company (OMIFCQO) is expected to become
available which the Government is committed to buy back on a pre-
determined long term fixed price. Further, the expansion projects of
KRIBHCO at Hazira and RCF at Thal are also under consideration.

So far as availability of urea in different parts of the country,
including the eastern region, is concerned, supply is ensured to all the
States at uniform Statutory Sale Price and no State is allowed to suffer from
shortage of fertilizers. Based on the above, the decision to close HFC and
FCl will have no impact on the availability of urea in these States.
Government will ensure that in future also, fertilizers remain available in the
various parts of the country adequately at uniform price,

SHRI DIPANKAR MUKHERJEE: Madam, | am a little afraid today
to raise this issue. During this Session, there was a Calling-Attention Motion
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in the Lok Sabha on 25" and there was a lot of furore in that House. There
was, more or less, a unanimity, cutting across party lines, that there should
be a review of this decision of closure of Hindustan Fertilizer Corporation
Ltd. and Fertiizer Corporation of India Ltd. which include, apart trom
fertilizer units, a fertilizer promotion and agricultural research unit also, which
produces bio fertitizer, Mr. Minister. On 26"". we had a special mention
here, and the hon. Chairman was kind enough to direct, that the requests
of the Members led by Shri Lalu Prasad be considered by the Government,
What | understand, the impact of all this, was a review meeting on 27" of
November by the Ministry, headed by a Joint Secretary, and the decisions
were, Madam Deputy Chairperson, [ invite your attention..finterruptions)

THE DEPUTY CHAIRMAN: | am arranging the names.

SHRI DIPANKAR MUKHERJEE : After the direction from the Chair
on 26" that the decision to close down these units should be reviewed, the
impact, the result, | understand, if | am wrong, the Minister may contradict
me, was a meeting by the Ministry headed by a Joint Secretary, where all
sorts of decisions were taken. Some of them, | can cite. This is the result
o9 w0 v &, o T s & T e, e wd gadt iR AR O 8 el
I Iw e B o A R drer & SR "drer § T 311 What are the
decisions? “To keep a check on unauthorised occupation and to reinforce
general administration, the Ministry will write to consult the State authorities
for deputing one magistrate and one Police officer, on deputation basis, at
the units of Hindustan Fertilizer till the Liquidator takes over".aw & &g anif
@ =#) 49 7 Sir, | am asking the Minister, through you; are those people,
who are working there, criminals? These units were set up when, perhaps,
some of us were not even born. The FCl was born in 1949-50. And, for
getting the quarters of these people vacated, you are sending the Poiice
and the District Magistrate! Then, it is said here, “All-out efforts are made
to see to it that electricity and water are disconnected by 31.12.2002° - |
wish the same efforts were made to revive these units - by 20" December,
a Vcluntary Superannuation Scheme - 50 magnanimous is the Government -
is there for these 12,000 emplayees, and by 31* December - unless you
take the VSS - closure is not there - electricity and water are disconnected,
with the completion of disposal of hazardous chemicals. This should be
immediately taken up with the electricity suppliers. Now, these are the
issues. Hospitals are to be closed! He has now been very kind encugh to
say that hospitals will be there. One of the decisions was that -the hospitals
should be closed by 31.12.02, in the township of 12,000 employees. Now,
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this is what | am afraid of. What exactly is the Executive aiming at? After
such a thing in the Lok Sabha, and after such a thing in the Rajya Sabha,
how can some people take sych decisions? Madam, the hon. Minister of
State is sitting here. | have got a copy of his letter to the hon. Prime
Minister; he is asking the Prime Minister to review the decision of closure of
the Durgapur unit, because gas will be available shortly instead of Naphtha.
In spite of that, it is being closed. Who is running this Ministry? Who is
running this Government? And the other thing in which, Madam, you will be
interested is bio-fertilizer. We were talking about all these fertilizer units.
A T8 B, 4% o} f¥an, us @« #a ¥ga fmr Now the Government's
poticy is to have Dbio-fertiiser. K you supplement bio-fertilizers with
fertilizers, the production can by increased by 20%. TR ST 4@ HETART
T=y #| And, what is the decision of 27" November? It is, *The Soil
Testing Laboratories, the bio-fertiliser units, the Krishi Vigyan Kendras" -
which arg housed in rented accommodation - “should be dismantled.
Efforts should be made to sell this through MSTC". There ig a policy of the
Ministry of Agriculture that after taking the approval of the competent
authority, the Government will be giving grant-in-aid to have bio-fertiliser
units. Eight bio-fertilizer units are in HFC-two in West Bengal, one in Bihar,
two in Madhya Pradesh, one in Orissa and one in Assam. Why should
these bio-fertilzer units be closed down? Has anyone thought over it? i
i, dfge I, T WX WS, TH WY @I - T€) ar =g 7w & bio-fertiliser
units will be closed down! .. (=waF)... 3 ToHY ® A welAReN Y &9
B v &1 | want to ask you, Mr. Minister. Have you declared a war against
these units, these companies, these employees and these States? Is it a
state of virtual war?

SHRI SUKH DEV SINGH DHINDSA: No, not at all.

SHRI DIPANKAR MUKHERJEE: If it is not a war, then why are
such things being taken up? | understand that some of the people in your
Ministry say, ffer @ atomm & it &1 w1 oo &, Rfles & mr & &Y
) fox &9 frE e ¥ far ameme @ w2 7 If that is the thing, if bio-
fertilizer units are also going to be closed, can you justify it? s there any
thinking on this?

SHRI SUKH DEV SINGH DHINDSA: | will reply to you.

SHRI DIPANKAR MUKHERJEE: You may reply to it. But is there
anyone who wil listen to that? You talked to me some time back, when
the Sindri unit was not running, the Joint Secretary would talk tc me about
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this; | said that | was prepared to go there and see how this unit could be
run; it eculd be run on 85% capacity utilisation. The Joint Secretary didn't
even bother to contact me afterwards. So, who is istening to whom?

Madam, now, | come to the statemenmt which is full of
contradictions, and, | am sure, it is misleading the House. | come to the
general issue of production and availability,. The Ministar says that the
country is seif-sufficient today because production is 216 lakh tonnes; the
consumption is 199 lakh tonnes. And, what is the Prime Minister's thinking
on the Plan growth? Is it 10%, 8% or 4%? What is the growth anticipated
for the next five years? 8%? af 98-99 # 10 wdT growth sl The
annual consumption at that time was 204 lakh tonnes, which is more than
199 lakh tonnes. It was 204 lakh MT. = ¥ 9% ¥ #, there was a ten per
cent growth in the consumption of urea. The next two years werse a lean
period, a jean period of economy which cannot be envisaged. As a matter
of fact, in the next year, the consumption came down. If the rate of growth
is 10 per cent, by 2008-7, your consumption wili be to the tune of 31 million
tonnes. Madam, the consumption wil! be 31 million tonnes. He is talking only
about today, not of the next five years. 8 wrdffe e & iftry, 5 wrdfe W
=°m RT 1 The consumption will go up to &1 million tonnes, if the rate of
growth is 10 per cent. What will be the availability then? Right now, your
capacity is 21 million tonnes. When these plants are closed, there would be
a reduction in capacity by 2.5 milion tonnes. Then, you are left with 19
miliion tonnes, Now, somewhere in the statement, you have said that
naphtha is not wable, If all naphtha plants - forget about the Hindustan
Fertilizer and the Fertilizer Corporation - are inefficient and unviable, then the
capacity would come down by 9.5 miliion tonnes, in all. Then, what would
be the capacity left with you? it would be 12 million tonnes. What is your
requirement? It is 31 million tonnes. How will you make up that deficit? S

TR °F T 919 N, 7K wwm, 7 gOdew o, @ g @
FaEameRY : @ Au @ |

st gy gk : 9w ¥ | Madam, you look at these things. |
had raised this seven years back - as a Member of the Consultative
Committee - when we imported 28 lakh torines. Today, the growth rate has
come down. The economy is not in that position. There is lean economy
season. On this bagis, someone assumes arft o &, diw &, anft gt =t o
& & | After five years, if you have to import19 milion tonnes or 15 milion
tonnes or 10 milion tonnes - as per your paper, | remember, in the
Consultative Committee, you said that we would have to import 10 million
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tonnes - then do you have the capacity to import? Have you seen the port
capacity, the congestion at the ports? Is it possible to import? Who is going
to benefit from it? Sardar Saheb, | appeal to you, please think over what is
being talked about. We will not have any growth., 10 BT &7 PR T
s vm e R s Rt e R T F v A E
S UTES B o9, | know you will come with the reply, some chit will come
that the imported price is less. You know how much surplus is available in
the world market today. It is 16 milion tonnes. Forget about my figures.
Even if you have to import 8 million tonnes, which is 50 per cent of the
world surplus, then will you be able to keep the domestic price at the same
level as it is today? Immediately, the internationl price will increase.
Everybody knows it. The moment you decide that these plants are going to
be closed - you have said in the statement that ali naphtha based plants
will be closed - then the world market will know. it happens. Is there any
long term planning in this regard? What is the option? | know, scmeone is
involved. When | speak today - | am speaking from my experience; | have
worked in this field - it will be my last speech on fertilizer. =% #m =
Bf¥emgay et wxd & 1 | have spent 15 years in that. | know how the
Fertitizer Corporation was formed. Today, you are saying that right from the
beginning, the Hindustan Fertilize: and the Fertiizer Corporation have been
running on loss. The Fertilizer Corporation was a total entity, including
Nangal, Bhatinda, and all. When it was split in 1877 - some of us and some
of those who are now on the treasury benches - they were ruling at that
time also - we told, the fertilizer employees told, that this was very wrong
decisions. Good, profitable, profit-making, technologically advanced
lt, Sum due aw R o o R Rfraw el &, R o
Faeq TR 2 Wfder vy W £, 9 ot sem o A After that, there was no
development. | wish the amouit of efforts, the amount of - priority, the
expeditiousness and the alacrity which you have shown in making these
programmes as tc how te hound-out 12,000 employees, had been shown
for the revival. If | talk about revival, | can talk about sach unit, including
Ramagundam. Mr. Ramachandraiah is sitting here. | have talked to him
many times. | don't want a power plant out of the Fertilizer Corporation of
Ramagundam. But, anyway, that is not the point. | don't have much time,
My point is, this is a short-term prescription. It is nd prescription at all. By
doing this, we are likely to fall into a debt trap; we are going to fall into an
import trap, of fertitizers. Then, what are we suggesting? There is a
consensus on this, When Barnala Saheb was there, | had discussed it with
him; | have discussed with you also. uar =&} Fr € mar #, amq |01 s

240



[12 December, 2002] RAJYA SABHA

o gada ) 7f 3™ £ | | resigned from the Consultative Committee also.
Please review it. For eight years, | had been a Mamber of that Committee.
Please review it. frgy w% ¥ =ar wrar & 1 What should you have? e =t
"o, 9 a@m | is it because in the whole of eastern region, you don't
have any gas? Yes, the eastern region didn't have that much of clout. st
ny Mefter 7ivE wa ? b g &, g ag &, W & A & ww A A A
weeT 8 ¥ET | e o7 ugmenga, A BT @ orguense At A & ogw T, W
W § v, AT fwt W ¥ Rl Rz F wff wgun wer wdw ugEr af
et 9 o fadlt R ¥ 7 g | e few, o, g, T agur )
gafegast e T @M, R aE witagay T e | ww A Y as e
Experts say, not me, that it is always cost effective to have a brown fleld
plant. When Mr. Prabhu was the Minister, he had agreed and | have got it
in writing-it is better to have a brown field plant than a green field plant.
a1 e wa FEY, d A o) oTeft | TRER W @E @ € % aar Wi
s, i fw sreft, aw ey =, o O o, W B rerR e
# | sy AegA & sfegar Wik # 20 Amare @ cvamgs 87 Do you
know what infrastructure this Durgapur Plant has? Rredt & 9T wie faser
w7 &, snaa AeA #7  Are you going to bombard and finish it by putting up
a liquidator? | have some information that these units would be sold as
scrap, for Rs.200 crores and some share would go to some people. Is it
correct? Are you going to witness this type of scandais here too? Do you
want to preside over another scam right now? Can you think of it? Does
fertiiser mean only urea and ammonia? What about the infrastructure
attached to its production?

g g Y &, sufay s dF o) frm, w9 e o, we W s
T wite g @ B ot o o g, AR A et = e o, e
T gifues T W, R T gaR wie ®Aer 9 1 What is the
infrastructure cost? Thirty per cent. It is the major cost. It is in the national
interest to have brown field plants. But there is a lobby. That lobby wants
import of fertiliser. They want green field plants tomorrow. @ dArT-e%
wfamgay aferd B, @ 10 avde W | g g AT 10 ovdE WY 9 OET
& | Rl 3w 81, IwaT 10 AT WIgm | Are you going to allow this?
qIeN uEY, I o uw fearr &, How do you say that its availability will be
ensured? Today, the availability is ensured because-whatever you or we
blame, we had envisaged a welfare State. In that welfare State, it was
ensured that there would be Essential Commodities Act. As per the
essential commoriities’ allocation, every State is allocated a quota in
fertilizers. There is freight subsidy in it, so0 that every farmer, in every comer
of this country gets urea at the same price. Now, a 'free market economy’
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has started. The essential commodities’ allocation is going to be abolished.
Are you going to assure us here that the essential commodities’ allocation
would remain and the freight subsidy also would remain? Is there any
phased plan for de-administering the essential commedities' allocation? Is it
a fact that by 2004-05, there would not be any freight subsidy? Then how
do you say that the farmer would be protected? ¥ = BYf¥T sy | dma,
fer, adtEn, wRuET & wHAE @ amy /@ gRar sem, e wfadt ) @,
=Af¥rgw A vardee A€ Y@, SEEY same price W e, w1 IE TERW
Y T ged & 7 AR SN oY oy erd Y 3 | § &9 12,000 TRAES ¥ AW
# qrr 7€ B W § | This is a tremendous regional imbalance. TE geE
g frde wx ¥ &, 9 @ e S @ Y e v &, gefeg e g
¥t 8, s U wiEemer = & |

Today, you are giving a false impression, an illusion. How do you
say that by 2006, the cost of urea would be the same in every part of the
country? @& Free Economy, Free Market policy #8 sieeft 7 aE & ang Ramgs
Y B | :

Madam, after having said this, | would put two questions from legal
poirnt of view and then | would come to the Prime Minister's assurance to
us.

THE DEPUTY CHAIRMAN: | know you are making a very good
speech, but | have time constraint.

SHRI DIPANKAR MUKHERJEE: There is a question here, Madam.
Both these companies are referred to the BIFR, as per the SICA. Year after
year, you have been teling us that the BIFR decision would be final and that
you didn't have to do anything. So, you didn't give any revivali scheme.
Now, when the BIFR gives you a winding order, you have taken a closure
decision. Against the BIFR, it has gone to the Appeliate Tribunal. @& ar
raret-gfefire Re &, asi o gadl 8 &3 & | That Appellate Authority
has taken a decision, after what you have decided, that there is now a
scope to review the decision of reviving the Durgapur, Barauni and the
Research Division of the Hindustan Fertilizers Corporation. In answer 1o my
question, here in this House, on the 2g", the Minister replied, "In view of the
overriding effect of the provisions of the SICA over the provisions contained
in the Industrial Disputes Act, the Hindustan Fertilizers Corporation don't
require the permission under the- Industrial Disputes Act of 1947." Under
which clause you are closing down Durgapur, Barauni and the research
division of HFCL? s it under the Industrial Disputes Act, or, is it under the
SICA Act? | had sent a letter to the Minister on the 4", but till now, | have
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not got a reply. 12 o & aut & gy &, framy = =) 3% | Why didn't you
give the reply? The Appellate Order is very clear hera. Have you seen the
Appellate Order? They have specifically said, ‘it requires a review'. |In
Parliament, we said ‘It should be reviewed.' ...[Intermuptions)...

SHRI B.P. SINGHAL (Uttar Pradesh):: You should put your
questions through the Chair, to the Minister ...fInterruptions)...

it ot gaelt waET e B B S T8 8

o WA e smay A i oo &7 @iEg) () .

o e ag (Rl ) st e F T s, (araa). A
WYl ... (SaE) ..

Y0 T A7 JErd (RER): ot avm & =Y a7 vor &) .. (wwEEr) .

SHRI DIPANKAR MUKHERJEE: Let us riot go into that.
WJnterruptions)... We are discussing a very important matter concerning
milions of farmers, and thousands of workers. ...finterruptions)...

SHRI B.P. SINGHAL: But it is also a question of etiquette and
decorum of the House. ...(Interruptions)...

Mwwa . ccaxrr R Effgdy * Ffiaom arf e *
¥ * ¥ ago U oy @I | ...(TmE) .
~ SHRI DIPANKAR MUKHERJEE: * % gy # ersll Madam, !
withdraw that word, * on his behalf. . Pleass, let me continue now.
.. {interruptions). ..

SHR! B.P. APTE: Madam, he should withdraw the word, *

SHR DIPANKAR MUKHERJEE: Madam, | withdraw that word on
his behalf. ..Jmntemuptions)...Please,let me go on to the issue that we were
discussing. ..{Interruptions}...

THE DEPUTY CHAIRMAN: I8 weg Resrd X ¥ angam) The word, ©
will not go on record. ...(Interruptions}... That word will not go on record.
.{interruptions)... Now, Mr. Mukherjge, please finish your speech.
..{Interruptions)...

SHRI DIPANKAR MUKHERJEE: The Appeliate Order says this, and
| quote. * However, the impugned order, that is, the BIFR Crder, in respect

* Not recorded.
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of Durgapur, Barauni and the research divisions of HFCL related thereto is
set aside and the case remitted to the BIFR for re-decision in accordance
with law, keeping in view the observations made." This means, a quasi-
judicial appellate has, specifically, ordered you to review ..({Inferruptions)...In
the next sentence it is said, "However, this Order will not be a bar in
implementing the decisions of the Government of India in dispensing with
the services of surplus workmen...'. [t means, surplus people can be
removed, and not all, It says, 'surplus people can be removed.” [f you
remove all the people, then, what will you revive? &, HTq ot a7y & <& &)
gy, SRR ¥ w9 @ @1 Prara faar dogworao A oY a5 Sud aw = Reg
BN T angdt &1 TET e ¥ wXw9| |t says, ‘remove the surplus.’ This is
absolutely correct. This is what the Prime Minister said. 1t is absolutely
correct. In the Appellate Order it is said, "The liabilities of HFCL have been
considerably reduced after demerger of the Namrup unit. HMaldia unit is to
be wound up/close. The Govemment have agreed to meet the. expenditure
on VRS, not VS5, to its employees/workers that will also reduce the liability
to some extent. These changes in circumstances will also warrant a re-
examination of the possibility of revival/rehabilitation of the remaining units,
that is, Durgapur, Barauni and research divisions.” This is the Appellate
Order. Who is this man misguiding you like this? Who are guiding you to
do thig? | am here to help you. And the people of that area want this only.
This is what the Chief Ministers of those States want. And, you want to
overrule that! Why don't you review this? We met the Prime Minister day-
before-yesterday., | must admit, Madam, he could understand our problem.
After all, 16 Members of Parliament were there. Mr, Pranab Mukherjee was
there. | wish he were here today! ®f¥re ot amg =&Y &, «s™t <t &1 < w91
frari Y W ¥ ar & s He said in one sentence. (& T ¥ UF
ZRar gfe e ot | Immediately, we said, 'that would be enough for the
Eastern Zone.! & wm 3@ WY, A9 3w <fifay odtw, few, swds, @ e 7
@ @ gRar aedt 7 &, T wEW N T R-wwar®l| SR T A @ we
# y& gfe B widwl Now, we can discuss and review this issue. & ®T
# g wras § =8, guigy @=f, @ @8t | don't mind if there is
manpower reduction or financial restructuring etc. Still, you can review it.
But why is this being done in a hurry? What is going on? You are sending
district officers to that place. Then, | can also give it to you in writing here.
If this is going to be your approach, then, | can aiso give a chalienge. Let
me see who goes to the township. Let the Ministry people go there. Let
us see how far you can go. | will go and gherae you in the Ministry. There
is a limit to everything. We cannot be by stander. The whole House will be
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there. Tud ¥ IV T oHe 3 € B you give a relief. Are they
bonded workers? Can you treat workers, officers and the Company like
thig? |s this the approach? Why were those bureaucrats, who have not
bean able to revive, not punished? What is their accountability? Now a
Joint Secretary, who is a bureaucrat, and the same person. He has become
the Chairman of the Company. So far, you cannot find a professional
Chairman! This is your approach. This is your commitment. And, you are
trying to treat thern as criminals! By doing this, you will be producing some
more terrorists.  If you do this, at one stretch, 12,000 employees and lakhs
of farmers will be affected. There will be seeds of terrorism in our State
which you have seen in your State. So, please think over. |, again, say
that, as per the direction or advice of the hon. Prime Minister, this should
be reviewed and it should be ensured that there is, at least, one fertilizer
unit in each of the States.

With these words, | conclude my speech. Thank you.

THE DEPUTY CHAIRMAN: After his elaborate speech, with details,
everybody should put a2 question to himself as to what should be done.

SHRI RAMACHANDRA KHUNTIA (Orissa); Hon. Madam Deputy
Chairman, | support the views expressed by Shri Dipankar Mukherjee.
. {interruptions)...Before putting a question, | have to give some
background. My question is: Is it a fact, as has been mentioned by Shri
Dipankar Mukherjee, that, till today, the total investment of this country, in
the industries, situated in the Eastermn Zone, is less than 7 per cent? Is it a
fact, even though the total investment, till today, is less than 7 per cent in
the Eastern Zone, the Government have decided to close down all the
fertilizer units in the Eastern Zone, which is a clear-cut discrimination against
the States of the Eastern Zone? I3 it a fact? Is it a fact that this decision
to close down all the public sector units, particularly in the Eastermn Zone,
has been taken by the Government, in order to give concession to the
industrial monopoly houses, which are manufacturing fertilizer? Iis it a fact
that this Government is saying, on the one hand, that the workers have
taken all money and on the other, by reducing the subsidy, by closing down
the public sector units and by not making fertilizer available to the
agriculturists and farmers, creating more problems? Is the Government
aware of the fact that the first signatories of the WTO -- Europe, Japan and
USA -- are giving maximum subsidy on fertilizer and agriculture to their
farmers? They are the first signatories of the WTO. But, here, in India,
those who are explaining what the WTO Agreement is, are reducing the
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fertilizer subsidy on the one hand and closing the fertilizer units all over the
country on the other -- especially, in the Eastern Zone -- and also creating
a problem for the farmers by not giving facilities to the peasants to sell their
produce at a reasonable rate which they expect. Is it a fact that this
Government has taken a decision, as has been reflected in the statement?
The hon. Minister has said in his statement on two things. The first one is
that concession would be given to the workers to remain til 2008. The
second one is these units would continug. But, no decision has been taken
on theose units which are closed. The Group of Ministers should have
takan a decision what it intends to do. The hon. Minister has stated in the
statement thaf since three years Talcher and HFC are producing nothing.
But the Government, while making a statement in the House, is not able to
take any decision as to what it wants to do.

Coming to the guestion of infrastructure of Talcher FCI, Orissa, |
would like to submit that it has about 500 hectares of land, it has residential
quarters, it has got schools and it has got everything, And, now, it has
been stated, that this infrastructure would be sold at a lesser price as has
happened in the case of Burnpur, BALCO and now they are going to do the
same in the case of NALCO. The hon. Minister, while making his
statement, has stated that they are closing down the units because of the
continucus' losses. So what about the profit-making units in the public
sector? He said that since thousands of factories were incurring losses, the,
Government had to close down those factories. But, what about a factory
like NALCO which is giving around 4,000 crores of dividend? Not only are
they modernising the factory by themselves, but they are earning profits
alse. Then, why are you privatising this factory?

Madam, as far as FCIl, Talcher, is concerned, | would like to
mention that about 75 MPs of both the Houses had made a joint  petition to
the hon, Prime Minister. We received a letter from the hon. Minister saying
that this will be taken cver by the NTPC to be used as an alternative source
of energy, but till now, nothing has been done. Without taking much time
of the Housa, Madam, once again, | request, through you, the hon. Minister
toc review the decision, which has been taken by the Government, of closing
down all the factories., | request that some favourable decision should be
taken. At ieast, some of these factories should be opened up. Just as it
has been done in the case of National Textiles Corporation. As you know,
Madam, in the case of NTC, rationalisation was done not conly by closing
down some of the factories, but alsc by reviving some factories. That
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decision is being implemented. | think, a similar decision can also be taken
in this case for reviving some of these factories, so that, at least, some of
the factories in the Eastern Zone could be saved. The infrastructure and
other things which are available could be utilised by the State for alternative
industries.

As regards workers, the decision which has been taken now is
ckay. But when it comes to losses being incurred by these factories, only
workers are not to be blamed; the Chairman, tha Managing Director and the
Minister should also be held responsible. Therefore, | press upon the
Government that before taking a decision to disinvest, close or privatise a
factory, a Commission of Inquiry should be set up. The Government should
ingqua irts the zalue oehind these losses. Who are the persons
responsible for this? Responsibility should be fixed. Before closing down
the factory, action must be taken against the persons who are found
rasponsible for this. Unless we do that, as, today, these factories are being
closed, a time will come when some other factories will be closed or
declared as sick. So, | press upon the Government to inguire into these
things, and take action against the persons who are responsible for this. |,
once again, request the Government to make some alternativa arrangement
for the FCI's, Taicher unit. Thank you.

THE DEPUTY CHAIRMAN: Shri Prem Chand Gupta. He has just
walked in. it geew= @ | A9 ¥ wETe T 1| Because we have to finish
it now....(Interruptions)
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THE DEPUTY CHAIRMAN: No, it is not a question of my baeing

generous.. inteérruptions)... Just one minute. A decision has been taken by
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1.00 p.m.

THE DEPUTY CHAIRMAN: The whols thing is, everybody makes a
speech. You have to put only questions; that i3 the procedure in Calling-
Attention; not a debate, | have ten names. How can it be finished in one
minute? We have to adjourn for lunch. First, | have to take the sense of
the House. ... {intermuptions) ...

st Ty viww Y . s e waT Ay |

IR © o o2 A 7 A drer o, tw o & woft @ ff @
w1 | will il finish it by 1.30 p.m. .. (inferruptions) ...

SHRI MANQCJ BHATTACHARYA (West Bengal): At the outset,
Madam, i would appeal to you that this being a very, very serious issus, this
being an issue of national concern, this being an issue conceming the
farmers of this country, there should not be any time constraint on us. We
should be allowed ... finterruptions) ...

THE DEPUTY CHAIRMAN: What | amm suggesting is, if Members
feel that a particular subject is of great importance, then they should not
ask for a Calling-Attention. They should ask for a discussion so that there
is a proper debate. We are having a debate which cannot be completed in
one hour -- | agree with you -- because i is a question of the farmers and
workers. So, it should have been a two-and-half hour discuasion, i.e., a
Shert Duration discussion. But hon. Members settled for a Calling-Attention.
... finterruptions) ....

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): If there is no
pending business, we can continue..... (interruptions) ...

THE DEPUTY CHAIRMAN: Anyway, now let us continue
(interruptions) ....

SHRI MANOJ BHATTACHARYA: Moreover, Madam, unless we
discuss about the perspectiva, the existing reality, the overall policy which is
being pursued by the Government very hotly, we shall not be able to
understand the reasons which compelled this Ministry, which depends
mostly on the PMO, to decide about the closure of all fertilizer units in the
eastern zone. In short, this Government is hotly pursuing the policy of neo-
liberat globalisation. And this globalisation is being dumped upon us as an
obvious and objective reality underlying the fact that we are all passengers
on the same boat - of course, not the Noah's boat, which belonged to the
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civilization that existed at one point of time in history, that had been written
in mythology. But, it is also a fact that passengers traveling in the very
same boat, are travelling under very different conditions. A very small part of
the traveling passengers are travelling in luxurious cabins, furnished with
internet and cell phones and have access to global communication
networks. They enjoy a nutritional, balanced diet and have access to clean
drinking water supplies. They have access to sophisticated medical care and
attention. Obwiously, this boat is carrying too much of injustice to remain
afloat, and it pursues such an irrational and senseless route that it cannot
simply be called a safe boat.

[THE VICE-CHAIRMAN (SHR| SANGH PRIYA GAUTAM) in the Chair]

This boat is destined to clash with an iceberg, and once it clashes
with the iceberg, all of us, including the hon. Minister, Mr. Dhindsa, will also
sink. So, Madam, | would request the hon. Minister, through you, to
consider this. Under these dispensations, you have taken the decision of
closing down the fertiizer units indiscriminately, without considering the
demand and supply probiem, without considering the Iimmediate
requirements of the farmers of the entire eastern zone; without considering
the plight of as many as 12,000 employees who are directly involved, and
also, thousands and thousands of employees who are eaming their
livelinood indirectly from these fertilizer units whom you have abandoned.
You have abandoned everybody on the speciocus plea that these units are
incurring losses. When did you come tc know that these units are incurring
losses? May | ask, Sir, why didn't you take corrective measures, as and
when they shouid have been taken? And now you are dumping the
employees of those plants.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM) : Look at
the Chair and put the question.

SHAI MANCJ BHATTACHARYA : | am looking at the Chair, Sir. |
would alse say that | fully endorse the views expressed by the hon.
Member, Shri Dipankar Mukherjee, who has dealt with the matter quite
exhaustively. In fact, 1 feel that | am not left with much to say in so far as
the closure of these units is concerned, in so far as the use of outdated
technology is concerned, because he has already dealt with them. | am one
with him on that issue. But, | would like to point out the situation prevailing
in West Bengal. Shri Prermnchand Gupta has talked about 8ihar, Shri Ram
Chandra Khuntia has talked about Crissa, | would try explaining the situation
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in West Bengal. Sir, as on date, West Bengal hag not only assumed self-
sufficiency in food production, but it is the number one State, so far as rice
production is concemed. There are many reasons for this self-sufficiency. At
the same time, there is one reason for that, that is, the availability of urea to
farmers. In West Bengal, the total use of urea averages 112 kg per hectare.
This urea is made available to the farmers because the urea-producing units
are located in the eastemn zone. Tomorrow, after the indiscriminate, irrational
and mindless closure of these units, the West Bengal or the Eastern Zone,
as a whole, wil have to carry 24 lakh metric tonnes of urea frorn the far-
flung places of eastem India or northern India. it will bave to incur an
additional cost of Rs.60 crores, as per the existing value. 1 do not know
whether there will be an escalation. Once there is a scarcity, the prices will
go up. This is the simple thing we understand.

Sir, Shri Dipanker Mukherjee has raised the guestion of ECA. The
Government has already decided that from April 2004 onwards, ECA will be
withdrawn. After the ECA is withdrawn, there will be a disparity in prices.
The disparity in prices will be evident. The farmers of West Bengal, Bihar
and Crissa will suffer very badly.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Wind up,
please.

SHRI MANOJ BHATTACHARYA: Sir, it is known to all concemed
that the product of coal-bed methane is abundantly available in Raniganj,
Jharia and Asansol areas. The Government of West Bengal has submitted a
propocsal to the concerned Ministry. The Ministry has not, perhaps, cared to
lock into that. It is not commercially available today. In the near future, it
will be commercially available. Once it is commercially available, you wilt not
be able to develop the infrastructure which you are wilfully demolishing.
From where will you get money? The cash crunch is there. Money is not
available. Will you, further put the country in a debt trap, by borrowing
money from those unscrupulous organisations? You will not be able to
develop the infrastructure. Rather, you will put the country in shambles.
The only option before you will be import,

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Please wind
up, Mr. Bhattacharya.

SHRI MANOJ BHATTACHARYA: Sir, it .is a very serious issue.
Kindly give me a few minutes more. | request you, please, because it is a
very serious issue, and | am making only sensible points. | am not making
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a big speech. 1 once again emphasise that the farmers wil suffer. We
salute the farmers of this country. | support the farmers who have, without
being much subsidised by the Government of India, without any large
infrastructure, made this country a self-reliant country by using their
traditional knowledge, so far as the food production is concemed. We do
not import things, except some oil seeds and a few other things. We do
not have money. From where will we get foreign exchange? Who will
come forward to bail us out of that situation? Is it only a question of 12,000
workers? Is it only a question of one lakh people who are earning their
livelinood from it? No. It is a question of the national economy. it is a
serious issue. [t concerns the national economy. Unfortunately, our country
is already in a debt trap. Sir, the Ministry says, "It is not the decision of the
Ministry. It is the decision of the P.M.Q.I" The day before yesterday, the
hon. Prime Minister could realise that this is a serious probiem which would
create regional imbalances and affect the law and order in that part
absolutely. The hon. Prime Minister had realised this. When we met him,
the leaders of other political parties, Shri Pranab Mukheriee and Shri
Somnath Chatteriee, were also present. The hon. Prime Minister
categorically said that in every State, there should be at least one unit.

THE VICE-CHAIRMAN {SHRI| SANGH PRIYA GAUTAM): | am going
to call the next speaker. Wind up now.

SHR! MANOJ BHATTACHARYA: Sir, | am just concluding. In
avery State, there should be a fertiliser unit. Yesterday, in the meeting of the
Consultative Committee-1 am telling you all this because | am a Member of
the Consultative Committee,-the hon. Minister of State was not available,
though | expected him to be there. | asked him whether the decision had
been reviewed. The Hon. Minister was not prepared to answer the
question. He only said, “| will tell you everything in Rajya Sabha." What
has he produced in the statement made in Rajya Sabha? He has only
reiterated what he already told us long back! He assured me yesterday. |
had to walk out. | had to walk out in protest, but | did not, because he
told me, he kept on saying, "I will tell you in Rajya Sabha.” He has only
reiterated the decision, which, according to us, has to be abandoned. 't is
totally contrary to the assurance given by the Prime Minister, that every
State should have a urea-manufacturing unit; every State should have a
fertiliser unit, looking at the farmers, looking at the agriculture production,
jooking at the cost of agriculture production, to save the population of this
country from obvious stagnation. So, Sir, | shall ask the hon. Minister in
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what way he is going to solve the problems of the farmers; in what way he
is going to save the country from the ominous disaster, disaster of
starvation, disaster of death,

THE VICE-CHAIRMAN (SHR! SANGH PRIYA GAUTAM): Thank you
very much. You have taken ten minutes. There are nine more speakers.
Please wind up now.

SHRI MANOJ BHATTACHARYA: Let us spend the whole day. |
am prepared 10 starve today to save the nation from stagnation tomorrow.
This type of discussion should be allowed. This is a very sensible issue.
We have met for discussing ail these issues of national importance.

THE WVICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Pleass,
finish it now.

SHR! MANOJ BHATTACHARYA: | am finishing, Sir. | will jst
finish by saying one thing. Sir, the workers, the employees, 12,000
employees have been allowed more time; it is a great grace of the hon.
Minister that he has given them another four months' time. By April, 2003,
they will have to vacate. December is almost over. January, February and
March, by three months' time, all the employses will have to vacate their
quarters. Otherwise, they are being threatened, their water connection wil
be cut; their electricity connection will be cut; their schools will be closed;
and their hospital facilities will be withdrawn. Are we living in a civilised
society? Minimum sense of civilization, minimum sense of humanity will not
be there, and the Minister is making a statement of this kind. So, Sir, |
shall appeal, through you, to the hon. Minister - | have got a very high
regard for him - that he should take some initiative. He could not leave
everything on the PMO. He should not mortgage his Ministry toc PMO. He
should use his own conscience.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Thank you,
very much Mr. Bhattacharya. Shri Harendra Singh Malik, Absent. Shri.
Sanjay Nirupam.
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THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Mr. Gupta,
he is competent enough. Let him speak.
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HREE ¥ fhw i @ et ¥ £, 4 77 g v £ 3w 2 fadt A imaw AR @
76 78 € | 3% 7= off dar o) &, aff agd €, ikt o et €, g ofer
¥ afv oo St At R & By 3 AdR & d=w VSS @ & | aw o AX VRS
NGt AT vVSSw d aswm A i armr & |

VSS qift oo AT @R ito A A veew IR e &, oW ¥
e W & or geiftad &t matiT @ A dew T &, o s wET & -

"You are aware that Government has taken a decision to close
down your company which has been conveyed to you. Government has
also agreed to provide a VSS package to all the emplovees on the rolls of
your company and, accordingly, they have been ghven thre months' time to
submit their willingness in this regard”.

ya won fiferrte &t = g & oo mEr v 3 W F siew VSS @)
Y s wET B 15 A ¥ s arget sgy =Y i Tl 3 @9 1 w15 RAY
¥ gy W wen 78 By A 3o YT oy & g R ga vt & ) I 5w WR
TR B WA 3-4 FFRYE W oW 79, 99 U5, 99 sNe B 5y A 1 W &,
mmﬁmﬁwﬁvanﬂ#$m%5ﬁa‘r Prever st | o ¥ wET g
N

ﬁstﬁrm#aﬁamwm&#mmwmt B3l
Regmaftn & waxht & 1 & 75 6 @Y w51 ¢ 5 owd T aR-ar wor ont @
mt.mmmﬁtmm%m-mmﬁwm,mﬁmmt |
T & 99U 98 @Y 161 § @fdT R o sRar 45 5 e &, 92 9 s
' T & guwr o g &, 7w R F ovf wow 1 B v ) ow K
et oft oy aorr € | g A Fer o o fafy # snoonon & v wR &
o T & o SEer ¥ 3w few Wiy, suy fav eRR dw § sieRT-arenT
muwt & | wE use BIFR A 399 Yov o § | BIFR 3 we1 fr a8 wRan
farga & wwar & | IES qF IF WA AIFR # T, I R ST 5 sy Rasy
far o wwar ¥ | ¢ g5 "wenr FETO # mar, sa f ok 5 gao Rage o
ity 1 Y a8 PDIL % wan, 399 @ w21 % guer Ramgg oo 9fty | & gu
WTE Adedw &, s F w51 5 ga@ Ragg & @ity | @fhr s 3 @
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ad an ¥ R & s 9= o8 v 380 @RI wuv w3 TRy R I
HRGT T TRy | S 95 i Rt sl Ffd) g B @t B o wram
T ¥ A W WY o, B ORI, B dfae e f@w vEr & gafaw = o
Ha & R o & ag o el o 9 # qEeA 99 e @, 5 9 e
ar & 9, 2002 # W S aHy Rt g ok § I g 7w T &, sEwamn
faar s wew, R gfie aw a1t 0 R avr ¥ e oer S e gfe
£ IEer TAeY v & A A & qo O € R W e, sTuE WYeR R
o "arerd 7 B tar 7= R ot o arm g O gum fem o A sewA
T, aF T T8 S BT &7 Soore WEl &7 o7 g 99 799 o arg T8 % &7
TE 39 5 arer ¥ fg Wi whew & R "wTor S ox g@ww o wg” st @y Sror off
T gE N " Tl WA AT Soowd R & gud SN ¥ e @I s
FEM A VA & O TERT wWiew 3, wwF R 10 gedT w9 @
T AT R Aoce e R ww A A e w w R o g Rt ¥
foe firk oxE W WS U o a0 &) gl 9 _E @) ReEdvia amd
frefet amd & 5 somr S 9T & SHeT vEe A% oW faw gl s faedt wr
HIRET 15T T 7w o @ el R 9 e ge-fea & Rafy & o oy,
wifte & o WA T FasE WA AR % IW FwRy @ e e T R
AT T HATAT Y = AR

e T sfge T A\ @ Awer &) faEw @) 9 R gie & aw
A T t AR T v A A A F N O e T R o e A
TREH TET BT ARy WE g § St WEt & @ S sest 9 WHa
T fiEh, AT @ g I gare oft a7 i SRt & srrgre e @ waraer
¥ aet av ra fre T L (smaEr).

Suwrey (3 W firg e - e S

»ff o freum . d=eE A AT o f R ¥ e e @Y Suse
¥ e A Sumer € ER e < B faad® gfe wee 7 Rafy F R &,
Y |l YR B W AN §iEE TR U V6T & dF A9 e @ ot e
oY gsa 5 gfe wR TG S et wne gE, 4N g o oy, oma mmed o
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WHN T ow what & 5 e gfe o & & s o7 5w ow fae
gt 3T, T Ao o ¥ oY o st oY o fRuw & fraer oigw e
oo &, 39 AR ® A "y w93 o 9 gee g €7 s qiar % av F
fom fF % T W} 16 AT T & amaure gRar #, i & s oY T wme
Fuv e &, g5t ¥ B SR A § SIREITE Y TRRTAT R &7 B Aded
Amama wE dRer ded Mo 8, o o oy o @ #
sl arger g gotey AR # T @ &) ugifermw daew ¥ f oft B e &, 99
e e Srgaoi-Rdy & ar ® 78 e on) el s o ve & v e
TEFIEARIT BT & oy ' 4 Afg g 4 T & @ € ol o AT A,
v # N Tdt Tow Bt A TR §eeAT ] Far AT w3t weeT | e an
& {5 gech omodt o vt &, @ R & aF e @ e @ifE, EWRT SHER
T BT 9T ey I aga wet MsRRAR B e ww @fuw) Rege |
ity AfFT & geelt gTARA &, 77 b v F TR o 2 Tty smdd
ugell grARA O wfty 5 H} IR A Re® gl @l o oand 87
FART B Rredt geide v gr ol S ot e v oy, oA A
fraw wen ity aeetg w59 Aerea 9 A e & & s an waet @ vEe
A X O, oo A 5 sy s wee & @ E 5w W & dtee X dgm
foF o w@d o daw ¥ fear otew @ &1 o e Rk g s By B aE
S oty R w &, 5@ Pofa & der o @ &, T Ry e o o & e
AR w9 H3 W & awe & Rew @ W Rw A o e @ Resg 'R @
fra @ fofa o s &% W A (wUw g ¥ wa @ e ¥ faed
ghe # Ragg w1 ¥ ar 7 ot for s a=mare)

SHRI DRUPAD BORGOHAIN (Assam): Mr. Vice-Chairman, Sir, a
peculiar economic situation has arisen after the closure of three units of
Hindustan Fertilizer Corporation Limited. and all the units of the Fertilizer
Corporation of India. The workers of these units have lost their jobs and the
business which grew around these units has alsc been closed, thereby
further aggravating the already acute unemployment problem.

Cne unit of HFCL is located at Namrup which was bifurcated
from its parent body, HFCL, and a new company namealy the
Brahmaputra Valley Fertilizer Corporation ktd. was established. After
revamping the first and the third wunit of the Namrup plant, all units of this
plant have restarted the work with effect from 25.3.02. The revamp is, yat,
incomplete and it is expected to be completed by May 2003.

| thank the hon. Minister and the Department of Fertilizers for this
revamp and bifurcation to save the lone fertilizer industry of Assam and the
North-East.
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But there is some problem in this unit also. it is stil ailing. So
some support from the Ministry of Fertilizers is very much necessary at the
initial stages of the new company. Secondly, the workers of the Namrup
plant have been demanding pay revision which has not been done since
1991. The prices have gone up horizontally. The workers and officers of
this unit are suffering because pay revision has not been done for the last
13 years. The Department of Fertilizers has tried to shift the blame to the
management of BVFCL. |, therefcre, urge upon the hon. Minister to
expedite the process of pay revision without any faultfinding and
mudslinging.

It has been rightly pointed out by Shri Dipankar Mukherjee and
others that the whole North-Eastern Region could be devoid of any fertilizer
plant after this closure. So the peasantry would suffer, The Ministry, off
and on, says that so far as supply of fertilizer to this Region is concerned,
there would be no problem. But hew can they assure it? Wherefrom will
the fertilizer come?

The Department of Fertilizers wants to import the necessary
fertilizer. It means the Government would be dependent on multinational
companies and cother big business houses abroad. | fear, it would,
necessarily, lead to a rise in the prices of fertilizers which would affect the
peasantry of this Region very badly. The agriculturists would suffer in the
long run.

Therefore, | urge upon the hon. Minister to review the closure of
the units of HFCL and FCI thoroughly and revamp all the units and save
the workers and a large number of peasants from paying an exorbitant
price for fertiizarazand also save the business which grew around these
units.

Sir, one important sentiment is also attached to it. To strengthen
our hard earned Independence, it was thought at that time that economic
independence was a must. The statesmen of the 50s understood it
correctly. So they brought the public sector in the forefront of the Indian
economy. Now the Government is going to reverse it in the name of
reforms which in the long run would weaken the hard earned political
independence. !t is a suicidal step which must be given up.

Public sector fertilizer plants like Sindri and others play a very
important role in strengthening the political independence. So, | urge upon
the Minister of Chemicals and Fertilizers to ook into these points and take a
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decision and review the policy of the Government and save the HFCL, FCI
units in the interest of the country, and strengthening of political
independence, and, thus, help in strengthening peasantry and agriculture.
Sir, my last point is regarding disinvestment. Sir, disinvestment of public
sector industries, including fertilizer plants, is in offing. | request the hon.
Minister not to go ahead with this, because this will affect the fertilizer
supply to farmers at subsidised rates very badly. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): We will
continue the discussion after lunch. Now, the House stands adjourned till
thirty minutes past two of the clock.

The House then adjourned for lunch at thirty minutes past one of the clock.
The House re-assembled after lunch at thity minutes
past two of the clock,

[THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) in the Chair.)
ST (st ey vimw #Ree) ¢ ol B9 A wifemr awe v Y wwt
oY T |
Mygedafis i Aot Ixowram? Iz derar sy mr &
Sy () YT viww eifee): T &t aw TerE B W |
st g v fiwe ;. SuwnTee S, T wRa WA s @ S o
Fuer (3f A Ve Pf):  wEw drgT-atst Wng AN AT wee)

ot Ay e fid © weiET, Tt wRg W iy ¥ ofk d wor & wr
A T & @y i #wm ov g=t worlt A T v 5w T e 9 i
o B O 3 wateTg wenfivy B ot £

SUTERT (W vy viww Ffiw): s faewd, afég |

SHRI S. VIDUTHALAI VIRUMBI {Tamil Nadu): Mr. Vice-Chairman,
Sir, the Calling Attention Motion that has been brought before the House,
namely, regarding closure of fertiliser plants, is actually agitating the minds
of the people all over the country. Sir, | need not say about the importance
of agriculture in our country. Ours is an agro-based economy. But it is a
fact that our productivity is far less compared with the international
standard, and less when compared with some other developing countries as
wall. Sir, we are, actually, setting up joint ventures in various sectors. And,
in the present circumstance, when we are on the verge of closure of our
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fertiiser plants, the muitinationals, who are interested in such a joint venture
with us, would have second thoughts about it. They also fear what would
happen to them when the Government is closing down its own industries.
Moreover, if people outside come to know that we are closing down our
fertiliser plants, then, the prices of our fertllisers in the global market wil
also get affected. This will go against the interests of our country.- Now,
what is the alternative before us? Sir, the Government had appointed a
Task Force to give a detailed feasibility report on the setting up of an
integrated chain of the LNG supply. The Task Force have withheld their
report stating that they would wait for long term Fertiliser Policy from the
Government, | want to know from the Government whether there is any
iong-term fertiliser policy on the anvil. f it is so, when is it going to beg
placed in Parliament?  Secondly, | would ke to know what action the
Government has taken to improve the capacity utilisation through revamping
and modernisation and the installation of dual fuel feedstock. A special
Task Force had been set up to find out the ways and means of utilising
coal as feedstock for manufacturing fertilisers. What are the contents of the
Report that has been submitted? | would like the hon, Minister to enlighten
the House on this.

Sir, in this context, | wish to mention that in my State, Tamil Nadu,
we have the Madras Fertlisers. Its utilisation capacity during the period
2000-01 had been 112.1 per cent in respect of Urea and in Phosphates, its
capacity utilisation was 97.5 per cent in 1998 2000 AD. It is reeling under
pressure because of financial constraints. Sir, when they want tc have
modernisation and expansion, as a last resort, they have to go in for bank
lcans. But once they take bank loans, we find that most of the public
sector companies run into losses.  Therefore, | would submit that to find
out whether a public sector undertaking is running in profit or loss, we
should not look at its profit and loss account only. You have to take into
account the amount that the Consclidated Fund of India is receiving in the
form of taxes through these fertilizer factories or other public sector
companies (interruptions)

gy (3ft v vy RE) - poar aa oY

SHRI 8. VIDUTHALAI VIRUMBI: | first want to say this. Kindly
heip Madras Fertilizer Plant to revive it economically. For this, if you want to
have interaction with the administration and the labour unions, please do it.
With these words, | conclude. Thank you, Sir.
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SHRI H.K. JAVARE GOWDA, (Karnataka): Sir, the Government has
taken the decision to close down fertilizer plants of the Hindustan Fertilizer
Corporation Ltd., and Fertilizer Corporation of India Ltd., particularly in the
eastern region of the country. The reason given by the Gowvernment is that
they are unviable and that their continuity will not bring any profit. As a
matter of policy, they are going to disinvest these factories. | know that the
hon. Minister comes from an agricultural background and, rightly or wrongly,
he is in the Ministry of Chemicals and Fertilisers. | am sure he has a
concern for the farmers. Why | am saying this is because 68 per cent of the
population depends on agriculture.  Now, there is no organic manure, We
are used to chemical fertilisers. If we close down all our fertilizer plants,
we will have to go in for import in future. You say that you are going to
close down the sick units, the industries which are not making profits.
Certainly, in the next two or three years, they are going to disinvest profit
making companies like HPCL & BPCL also. There is no doubt about it.
Merely saying that these fertilizer plants are not making profit would not
help. This is an area where the Government has to invest. {f you do not
invest money and revive these units, you are not going to revive agriculture,
| also want to s&y that every agriculturist in this country is not making any
proft, He is merely earning his livelihood. After the toiling of all the
members of his family, he is only earning his livelihood,

Sir, you have mentioned that according to statistics, Urea is a
manure cheaply available. Even with that, the farmers are not able to get
profits.  But, if you are going to disinvest and wind up these plants, it wil
certainly have far-reaching adverse effects on the agriculturists and
workers. | would like to know the steps that you are going to take to
provide fertilisers to the agriculturists at cheaper prices in future. What is
the guarantee that in future aiso, you are going tc make available the
fertilisers to the farmerg at competitive prices? (Time-bel). 1 urge upon the
Government 10 revive these pfants, particularly those that are in the eastern
region of the country, because we have witnessed closure of a lot of
industries there. Now we are facing the problem in Kashmir. Ten years ago,
we faced the problem in Punjab. The Government made all-out efforts to
root out the problem of terrorism. Why? The Government did not alienate
those people and breask the relationship. In the same way, the fertiliser
industry has alsc to be revived. A new package has to be given. | urge
upon the Government to take all steps to revive this industry.
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SHRI C. RAMACHANDRAIAH : Sir, | have gone through the reply
given by the Minister. There are some facts which may be relevant today,
but which may not be relevant tormorrow. The Minister has claimed that we
are self-sufficient in fertilisers today. And he has given the figures; the
supply is 216 lakh tornes and the consumption is 199 lakh tonnes. But
what are the measures we are taking to encourage the consumption of
fertilisers? There is a strong linkage between productivity in agriculture and
consumption of fertilisers, |t has been proved. The Members from eastern
India are fully justified in agitating because, while in the north zone, the
consumption of fertiliser is 126 kgs. per hectare, and in the south zone, 14D
kgs., in the east zore, it is only kgs. If you take West Bengal, and the
other North-Eastern States separately, you will find that the per capita
consumption of fertiisers is very, very low. 8o, there is a strong linkage
between consumption and productivity. Sir, | will never get tired in saying
repeatedly that the need of the hour is to increase the productivity in all the
sectors, especially, in the agricultural sector.  Sir, the hon. Minister should
be aware that the rice-yield in India is anly 2.8 tonnes per hectare, whereas
in China it i$ 6.3 tonnes, and in Egypt, it is 8 tonnes. | want to show the
relationship between the yisld and consumption of fertilisers, Whereas in
Egypt. they are consuming 359 kgs. per hectare and in China, 271 kgs.,
here, we are consuming only 106 kgs. per hectare.

One hon. Member has mentioned that the hon. Prime Minister has
claimed that we are going to achieve a growth rate of 8%. It is very good.
We all wish that we achieve a growth rate of 10%. But, how should we
achieve it? | want infrastructure changes that have tc be made, or that are
proposed to be made, by the Government to achieve those objectives.
There is a multiplier effect of the agricultural growth rate. If you increase
the growth rate in agricutture, because of the multiplier effect, the overall
GDP growth rate would also increase. 1 want to remind you that in the past
17 years China has achieved a growth rate of more than §% in agriculture,
and that has increased the aggregate demand for goods, and the people
have saved and invested in the industry, and the industry has got
invigorated. That is how a higher GDP rate is being achieved in China. |
am very sorry that we have forgotten the fundamentals of the economy.
Wherever it is required, the Government must intervene. We are rather
complacent in making such interventions. Sir, the contribution of agriculture
to the GDP is 24 per cent, whereas more than 74 per cent of the people,
are dependent on agriculture. Unless you improve the productivity, improve
the conditions of the farming community, which consists of a majority of our
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population, there is going to be a social disorder and there is going to be
chaos in the country. So, the need of the hour is to increase the
productivity, which, in turn, needs all the inputs that agriculture needs. The
inputs have to be provided at reaspnable rates. So, the need of the hour is
to encourage agriculture in this country.

Now, Sir, what is the subsidy we are giving? | do not know it
exactly. There is a little confusion about the subsidy that is being given. |
am not aware of the Government policy. What is the subsidy that we are
giving? It is 6.5% of the GDP in agriculture. The subsidy that is being
given by the Government for agriculture is 6.5% of the total GOP of the
agriculture. It is very meagre.

It is very meagre. The developing countries are far more better than
us. The developed countries ke Japan and European Union are giving 35 to
40 per cent subsidy on fertilizers. (Time belf] Sir, | will finish shortly. | won't
take much time of the House. My friend was very much agitated when he
was speaking. He made a very eloquent speech about fertilizers as he was
speaking out of anguish. | appreciate his concern. A delegation went to the
Prime Minister, and the Prime Minister assured them. There should not be
any shortage of fertilizer in any part of the country. After all, we have
enshrined in the Constitution that there will be no regional imbalance and
there will be no economic inequality. When the Prime Minister himself gave
an assurance, | think it is worth consideration. The Minister has to ensure
that the Prime Minister's assurance is fulfilled.

Sir, | would like to say that 216 lakh tonnes will not be sufficient.
You have to double the capacity. | don't want to go into the details of.
disinvestment and privatisation, but when the units are sick, at least, you
sell them to the private parties first, so that they wil be made viable by
pumping in more funds, by getting more appropriate technology which is
more relevant and which can yield results, instead of closing these units and
creating social disorder in the country. The outdated technology can be
changed. | would like to inform the House that one private company has
struck in the Krishna-Godavari Basin a single well which can produce 100
milion cubic matre natural gas per day. They say, “If the Government of
india comes forward to encourage us by providing proper investment
climate and culture, we can supply gas to the entire country, and we can
set up fertilizer plant also". So, the need of the hour is to increase
productivity, which in turn necessitates consumption of more fertilizers. So,
that aspect has to be taken into consideration. In order to achieve eight per
cent growth rate, definitely, the need of the hour is to increase productivity.
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Iyeareayw (3f T v SIRME): ArEE g oft ) amg ) e & ol
T wE fRAY

SHRI R.S. GAVA! (Maharashtra): Sir, | am very much thankful to
you, you are kind enough to grant me the permission. | will be very brief,

Sir, looking at the issue relating to the Calling Attention Motion, this
is not only limited to the closure of HFC and FCI, but it relates to the Indian
economy, the agricultural economy, and that too the future of workers and
farmers of the entire nation. Much has been said on these.

At the outset, | extend my full support to the views expressed by
Shri Dipankar Mukherjee. Instead of repeating the points, Sir, | would like to
draw your attention on one or two points. Many hon. Members have
mentioned in the house that it may not amount to an assurance given on
the flocor of the House, but from whatever many hon. Members, including
Shri Mukherjee, have spoken, it seems that the Prime Minister is of the
opinion that since it relates to the agricultural economy of the country, he
wants to develop regional balance by destroying the imbalance, and that he
has assured, the decision would be reviewed.

My point is, before concluding the debate and listening to a
negative reply by the hon. Ministar, why not the Prime Minister intervene
and inform us what the position is - because it is a matter of national
impertance, If the hon. Minister doesn't reply in line with the spirit of the
assurance of the Prime Minister, then the subject would get closed down.
My demand is, let the Prime Minister intervene in the debate and put forth
his views. Let us find out whether the decision taken by the Ministry is in
line with the spirit of the assurance given by the Prime Minister or not. -

SHRI JIBON ROY (West Bengal): | want just haif-a-minute, not
more than that. interruptions) All politicai parties don't want their closure; all
Chief Ministers don't want their closure, The Prime Minister too has said...

IrEITET (3 var vimw Wit X e oA s At € ) L L(wmaae)..,

2R oita= wrw ;. wiifery warm w3t <ft @y e fifag | dnterruptions) Don't
close the issue. All Chief Ministers are against closure, all political parties,
cutting across the party line, are against closure. The Prime Minister has
said that one mill would be opened in each of the States. Even after that,
are you going to close them? The entire nation is against closure. Why is
the Minister closing it? {Interruptions}
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fom i o o 7€ v A T et o 3w D, Swt @ 2 49 @ @ &, oI
g nww & ot L (s,

it fauw &g (GRed dwe): 4% B T @ @' w9 enwm 7
L(omEaE).. T T e ¥ amg ? L (sEEE)...

sMtgeafiwfism A E Namworwer g | ... (M)
ot AReg wever R : s gar A o el ang e ga 7 L ().

sft Sy JEEll | s wwer @ & o T g, afdae o 4
B A L (sEee)..

oft She= v ;. 3 oY AEvEE ST (). .

Juerem () v vy @R e v o emm s 3R
(). e o, o R &y | L .(emmEm)... Ree www e o dfdy
.. (ZIEET)..
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3.00 p.m.

sf yordw flw e : Sowamegr o, 3 o § waw o G AR T Sraa
Ay ¥ L (=Ear)...

SuadsRe (MR v v oY) ¢ Shaw e off, oo ST wEW a |
... (STEF)...

(Suwmfy diarflr gf)

ft fiereret 7 : 8 TRER d7 B @ & fonft o1 P asw W) A )
-..(=EE)...

STNAT: fionft & wew A ¥ | L (EER)...

SHRI SANGH PRIYA GAUTAM: Madam, Shri Ajay Maroo has
spoken on behalf of the BJP..(Interruptions)...t is not correct to say that
nobcdy has spoken from the BJP on this subject...(/nlsrruptions}...He has
requested not to close down the Sindri Fertilizer Unit.

SUIlY © U R, Sy o vt ) L(mmmm)... so i v dw
WEY | i [ .(EEE).. dRgar | (s

i Aoy gantl ;e gaw A frar 2 L (...
ft o Ry aw: dsw,  ...(a@aF)...

SRPIIRY : g fra SN, amo oRT YU & wmgy | Mr. Dipankar made a
very good speech. He has made very good points. Now, listen to the
Minister, ...(Interryptions)...By raising your voice you will, definitely, not going
to get any repiy.. (iInterruptions)...Let us listen the Minister...{interruptions)...

SHRI NILOTPAL BASU: Madam, we are listening...(ntermuptions)...
But, the basic question is, whether the Government is going to review
.{Interruptions)... That is the moot question ...finferruptions)...

oft e TRy ;. ATw, A7 Y, T ¥ 1 Prdge &, R g SR )
SUeaafY : ¥ ¥ wmr P 4 7

SHRI JIBON ROY: Madam, it is a very sensitive issue. All the
Members, sitting on this side and on that side of the House, have opposed
the clasure of the Company. The Prime Minister has given an assurance or
commitment.  Since he is not sitting here, | don't want to mention it here.
But he spoke on something, and | was also present there. It is a universal
opinion that these companies should not be closed.
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| request you not to close the matter here. If this matter is closed,
then, everything will be closed. You can give a direction that the matter may
be kept open for discussion. Let the Prime Minister come here, because
we want to hear the final word from him. The Minister's reply should not be
considered as the final word. That is my submission to you, and | need
your protection on this matter.

THE DEPUTY CHAIRMAN; | agree with you. You want the
chapter to remain open for discussion, because it is a question concerning
not only the workers but the farmers also. We all agree with you. | am
sure, the Minister, who comes from a farmer's background, also
understands this. Even if he replies now, the matter can be still discussed
aftrewards. You can always request the Prime Minister to come to
Parliament with his final viewpoints. But, as the Minister has been assigned
this Ministry, let him reply, then, you will have an idea on what he wants to
say, and then you can put it before the Prime Minister. And let me also
hear him, without any interruptions, so that | can protect your rights, and
also protect the Minister's right to speak. i & =1 ? w+f off, drfere |

sft quda foy e : A< & o ot o & ST 7 wm 3w Swen foar
@ 7 e A B & W N9 I A7 Wi i, anft o Rew d sive @i
g7 g1 v ¥, o Y dwvw & el | 7w deen e ¥ ow a5 | sk
Framar, e s wer 5 dhaiet off & ol Al et &, @ g e e
LR A i L B L ST R o R I

oft gty Faott | &7 € AN auEt FEt # L (amauE). .

ot gy frg e &% iR @ & st |

FuEaLlY | TH 99 Wt | wY @ 8T 7 Al wrm &, & ' oS,
Tt At

it gadg fig flewr : #elew, o mea o 3 oo 5 @ s &
fearr & fBd 2w & afy I o ae e T AT | TEd 'R § A% oo
Reve & oe1 & % R & & @t gaat wiids =9 e & gt o T A
o @ W g ¥ g Mo, (sraar) .

SuwvEfa © g @ @, | will protect you. This is my promise to
you.

t gorT e fiewr : guvr 2 a5 wegw o, offmea Aed Rt gad
e wagw R witafivaieer @ ER madd &
T=r 751 gg w2 €, = 9 Hufagl o o' f ol v 9@ s=E @ 93 ga,
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Tt X T fEe & wew el T @ S, ®pe g, R g
75 ¥ o Redz A wem & |

ft g v W A @R o & S )

Suemaly @ g7 o g, M. Jibon Roy, | know you are concerned
about it. | have attended some functions with you. So, | know, you are
involved with it.  Mr. Minister, | think the real issue is not what | have heard
here. It is not a question of the weifare of the workers, their children, their
stay or electricity only. The question is this. In the Eastern States, whether
in Bihar, Crissa or Jharkhand, where there are no gas pipelines, how are
you going to start gas-based fertiizer companies? As long as you don't
have infrastructure for that, how can you start these companies? If you
close dowh these companies, what wil happen to them? Once you have a
gas-based fertilizer company, then, the same people can be employed
there. There will be no problem. But, the peoint is, are you going to provide
alternate industries there? That is the basic point,

o) gude fhy flewr: don, v dT &, ood o oo T < &)
1997 A ag d PrE 1097 qdg ¥, N 1000 A g & aF @ WreEE H F £ T8

it fiaraT qaEol: aul fERgTaY & @ Y ge SERGE Tw .(FRE)
... T firemm &t aet daw Sifrem | (aEeE)...

THE DEPUTY CHAIRMAN: Mr. Dipankar, let him finish.

SHRt JIBON RQY: Madam, already. methane gas is availabie there,
It will be marketed in a year or two.. {interruptions)..

THE DEPUTY CHAIRMAN: Just one minute. The hon. Minister is
saying that if companies are not running, that means, they are closed. And,
workers are still living there. They need money for household expenses.
The Minister must have thought about some alternative arrangement. Let
him reply.. finterruptions)... Lat him reply.

SHRI NILOTPAL BASU: Madam, he should also explain that
farmers of this country, wherever they are, will get ferilizer at the same
price. Madam, we are switching over {¢ the market economy. There will
be no administrative price mechanism, and there wil no freight subsidy.
How will the farmers of the entire Eastern region....(Infarruptions) ...

SHR! SUKHDEY SINGH DHINDSA: There is a provision for that
also.
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THE DEPUTY CHAIRMAN: The Minister is trying to explain that.
Let him explain,

oft gua fie fewr: ot ¥ o Do &) few, g 3 aw Tt
&t

st a1y . =7 wifeeE &, wene T

SRy ;- snft g @ @11 You can't interrupt like this,
{Interruptions)... | won't permit this kind of interruption. Let him complete.

aft gada fix fdewr : daiwy A, & I Ioh T o & aw € g
o dar Té #)
Sty : TE-7E, so Afer

sMygmrfirfisw g, T wHFHhw@m it aa
gregedt &1 e o & 7d) oo, o R oY @ & @ 9 ot o waeit 3w
A 3% wray ¥ g ot ™ & B oWt 5 ¥ 7 e suar av & e

THE DEPUTY CHAIRMAN: It is called ‘Goiden Handshake Scheme'.

oft gudq fiw flewr:  zod & =t wowan, 7 o o ¥ wEd o anr
¥ vm ar T bred 7 gl o g 4N oo T wW oY soee § st o
Fgh O IER e W F g B

THE DEPUTY CHAIRMAN: Are you going to protect the interest of
workers? | will close this debate here. Only two points need to be
answered. Will there be a freight subsidy? Wil the farmers get fertilizer at
the same price?

SHRI NILOTPAL BASU: Madam, he cannct assure.

THE DEPUTY CHAIRMAN: {et him assure. Mr. Minister, how will
you do it? This is the only point which has been left.

Mymafirflzw: ot em R fow @ £ geat ot & 5 v
ReAd ToriRANTIRE ARAAHE v @mRHewrE
T PE W H BE T & o fram & o w0 ), & e & o 3t wwr
e T § 5 W e gt adn, anft O Rt B o aga Wi @ el T, Tw
facpe 3w &, T fo=ft o1 ww oo T & w ET B e Rde oft o R
WY A A% 13 BUR | ®F BiEaT A8 &Y T afeT o g9 uifend &\ o <
Ew s reR AT g T8 3 9 R W i == faw o wi e @
IEET A praE T BT AR w sm S urRe st e @ £ Aow R
s € T goaRoHo 7 Reidew o gu wmee fiwew B f sk v v &
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5 o9 ok ¥ W B9 Rl 3 Y 3 oY O 4 B ) & et Ot 16 TR,
17 BOIN, 16 BWIX @€ &1 & @1 <t a2m 7w @ e & offtt el @ srgm
¥ foav 6 & o5 = g1 SR g ().

THE DEPUTY CHAIBMAN: No, if it goes on like that, we will never
complete the reply. First, let him finish...finterruptions)... Let him
finish., .finterruptions).. Please, let him finish.. finterruptions) ...

SHRI PREM CHAND GUPTA: Madam, | want to put cne guestion
to him.

THE DEPUTY CHAIRMAN: Let him finish first... dinterruptions)...

SHRI PREM CHAND GUPTA: Unfortunatety, Madam
. (Interruptions)..

of) gada fie fiwwr : Asw, <...(emwm)...

SHRI PREM CHAND GUPTA: Madam, Mr. Dhindsa is not
understanding the basic problern. That is the problem.

SUEafy : ol A L (EEE) L ondt e e AR L. (sgmar). .

SHRI JIBON ROY: He understands it, but he has some
compulsions.

st g qen : anft 7F wmw T W &, g e & gn .. (wma).
THE DEPUTY CHAIRMAN: Don't you want to listen to him?

s qar: 7w o & ot & 9 o wam wRw &) owd g i
e waw T o T ¥ f5 vy sy w2

oft garda fire e : o qun St & wEr af o o R
Iuevafy  TEr R S e et et e I #1 gi L. (e

it gory fir fiear & o7 T St X wE &, ot TR W@ &)
.. (TT)...

SuEvmfr I W W o wer & T ww W # oM
gh ... (e, .

N gada fiw Raw : o o oE @ & B TRRTe g @ o s
a8 o &) TEy O v e il d 1 O sowr € gige i L ().

SHRI MANOJ BHATTACHARYA: Madam, ...
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THE DEPUTY CHAIRMAN: No; no;, please take your seat.
..(Interruptions)...

) i T - Aew, Wi Sft 9w ant 7 o e ¥ o F ) L (e,

Uiy | T A € T T @ #| g S 3 it ar @ oft s
T o, 78 o H{ wew 2 .. (). ..

oft Nidiae 4 © ¥ gE protect HY? ...(WEUF)... w3t o wEfad ¥
o ¥ 77 7 a2 &) ..(=@Eas)... How will he protect freight subsidy in

future? .. finterruptions}...

Srevmafy @t e g &R . .(sgmer)... He has not finished.

<{nterruptions) ... Let him finish, .. .finterruptions)...

st 0% e - Rewr wwa, ¥ o o e 9Ea §1 95 FOS 8
ddftrg &1 ...(S3auwe)... Will you accede to my request? ...{Interruptions)...

THE DEPUTY CHAIRMAN: Guptaji, just one minute. Please take
your seat. Have patience. Let him reply first. ...(fnterruptions)...

oft d 7w © Aww, 75 v Uity o weg B L (TrE)..

THE DEPUTY CHAIRMAN: Please ..(nterruptions)... | am using
the word 'please’. | hope vyou understand the meaning of

'‘please’....Inferruptions) ... HUUT FIT W TEvr AT #3 St B Aoy DR
...(TrEr)...

off gada foe B Asn, o ot 4 o 7 & 9w Ao &1 e SEEY
de w&t saET dar wv ¥ g R 3 Afke o oisfade Y & s Bw dm
e o v & fr F yhnde &1 78 s ae ar) e L (S,

sft B e @ dew, 997 g o s a7l Madam, | am sorry, he is
misrepresenting  it. JfInterruptions)... Madam, | raised a question in
Parliarment, in Rajya Sabha ... ...(Interruptions)...

THE DEPUTY CHAIRMAN: But this is not a topic over 'Parliament’,
. {Interruptions)...

SHRi PREM CHAND GUPTA: The Question No. was 2002. |t was
on 16" March, 2001. ...{interruptions)... My question was, "Whether it is a
fact that having failed to update the subsidy norms for the fertiliser industry
. {interruptions)...

off guda e fiewr : dvw, @ e = s Y sor ¥ ().
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ITERRY : 58 T ASS ... (ST

sft A9 v - AW, IW Ww ¥ TR wERR ¥ et O e R £
().

ot a1 e . A, A RSl g A X &I Red &
T @ iRy ().

Iuenefy : 2Ry ware a7 & ¥ oo A fE, 9§ wEa st w3 R
¥ fved 8 famar) .. (wrmEE)... gEe FER S 9w g B S AT TR Sy
e o s YrwbEn A A ofirle F I W dT T e @
%, g &) Wi off ol o Y & &0 A +ff 78l A €1 or o wifYy S g
@ & i g7 ol iR o Haw # et o wEdh § aF N & ow i g o
oz A T gt ow aF § s wee Ad @Y wadt g1 So, let me first hear him.
If there is any dissatisfaction that still remains, that can be soived, that can
be questioned. So, first listen to him: Please wait. ..{nterruptions}... |
would request ali of you to stick to your seats and not get up.
.. finterruptions)...

oft gady fiw R : &g 4571 ... (5rEm)... 454, o wow o o
9 FET a1 % Wede ¥ @ o T T gae o forer &, o S9% fag & W e
ey =Y §) o ower g fhar ¥ SN s o9 e o B R #
o @ & we wY AW g |

O e o wE A 7 verw & R o aew o e v &, sm #
ot vt isgomaee t fMaw & R W wEt W

frerm, Rt wofl 8 o F | SR 3w YT W FiE A T & @ widde wmre R
N < W & IEN ' e £ . (=EuE)...

3t WA= weeTw flwe : ong &R I 3 B A g ) e s g
ey &1 ... (o).
st gade fhy fiew | #on, A= o 3 oo W B a9 T &

oo (TEF)... B B B Belengsar ¥ faq o o o ot Sadt R and
¥ ¥ ar wrd qw deTw &, ST g8 armwe it & L (ET)...

s wRA=g e fiee © Aew, o A st A g o v w feem 2
..(CTE)...

SHRI NILOTPAL BASU: Madam, | think there is no point. He is not
geing beyond the staternent he has made. And, he is not in a position to

explain as to how he will continue the freight subsidy in future, He is not in
a position to explain how the Eastern region will get gas. ...(nterruptions)...
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SHRI B.P. SINGHAL: Madam, this interruption should stop.
fInterruptions) ...

SHRI NILOTPAL BASU: Please sit down. .. finterruptions)... Sit
down. ..fInterruptions}...

THE DEPUTY CHAIRMAN: That is my job. ..{Interruptions)...
ot i o : w5 & T (). '
SHRI B.P. SINGHAL: Madam, this must stop. ..(interruptions)...

THE DEPUTY CHAIRMAN: Both the sides; please cool down.
.finterruptions)... Cool down. .. (interruptions)...

SHRI NILOTPAL BASU: This is a complete treachery against one
particular region in the country. ... (Interruptions)...

THE DEPUTY CHAIRMAN: Kindly let him reply.

SHAI NILOTPAL BASLU: Madam, they are not trying to understand
what kind of reaction wilt be there. (Interruntions)

Sl . #fdy, & oy + .(wEue).. fGed A, oo ot o oo e
wgy, & = < @ ARkee H @ g

it Jada fhw fiewn : wega, &9 ool RedT ¥ foran & 5 g A
T e o & | Y I wr T £ 7

SR S E st T (AR ier R P wm T w AN |
T W B T | A ofY, STraeer wmwer WeR B rar |

oft gua fhe fagar: ok oo 7€t & swfo & 2% oo € . (sg@am)...

Iyl : S & ) ¥ wg SO 8 g & | L (sEue)...

SHRI NILOTPAL BASU: Madam, | seek your protection, The
Minister has not spoken a single word beyond what he has said in his
statement. Since we had a discussion on this point with the Prime Minister,

we demand that the Prime Minister should come and clarify the points we
raised here,

gyl ; fim & | wq B T

3 fierad 79 ¢ ¥ o o R A wfed o @ 2 B sEw @
e s e I T At P A oA A @ & ?
...(eaar)...
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ft offaT g (affed dmar ) anft fasw o dme o1 A e mar &
..(=EEr)..

3ft il ay « orer @ I wwd € a8l W1 IF LL(FEEE)... R SR
& TOHT & STIET |

oft Siuiee Fodt: & o g A Hr T eI E 1 ().
off fieireae oy« wa 3 off B o @ ) L (sEEr)...

st dwiey gool . FfEw W o w oeet @ o L (sEEE).. I
HIT ... (SaFeT)... T WY SO T & L (FEEF)...
SHRI NILOTPAL BASU: We are not going to accept this, In
protest we walk-out. {interruptions)*
(At this stage some hon. Members left the Chamber.)

THE DEPUTY CHAIRMAN: Nothing is going on record. Now
averything is over. We are now going to take the next item -- the Indian
Evidence (Amendment) Bill.

sff vrofla et (Swv we): Regwarm wdlamgorn & §49 A qu 9w g |

Sywmfr ¢ ot o TE gt 1 Rgwm witaeer dT o8t mn &
.. (FTEE)....

sft vl yaer : AEtEa, 4 L (aeE)..

THE DEPUTY CHAIRMAN: Everything is over now. If you also
want to walk out, please do that. Now, we have closed that chapter. If
you want you can discuss it with the Minister in the Lobby. ang amex widt &

o #fag | .. (aum)..
st voflg yae TR g o ®n wrE & 2 AEed, § o dfe sree
Lo
(TR AT HER e STEY 9 T 1)

THE DEPUTY CHAIRMAN: We have now to take up Legislative
Business that we have.

We have a Bill for introduction.

*Not recorded.
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